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SHRI NRIPATI RANJAN CHOU-
DHURY: Sir, I am glad that the Minister has
announced today that they are examining
Silchar as the probable site for setting up the
processing plant. May I know from the hon.
Minister as to how long will it take to finalise
the proposal and what is the expected date
when the fruit processing plant will be set up?

SHRI BHANU PRATAP SINGH: I would
like to clarify one thing that the Government
of India as such is not considering the project
just now. It is being discussed between the
NAFED and the G.D.R. It is very difficult to
say precisely when an agreement will be
arrived at specially when a foreign
Government is involved.

SHRI BRAHMANANDA PANDA: Sir, T
would Tike to know from the Government
whether they have made any survey of the
types of fruits that are available for processing
in different parts of the country. This is one.
Secondly, what is our domestic consumption
in general and what is the quantity that We are
going to export? Otherwise, we will just be
beating about the bush. We do not know what
is the amount of fruit available with us, what
is the domestic market and how much we are
going to send abroad and in what form. So, |
would like to know whether the statistics are
available with the Government.

SHRI BHANU PRATAP SINGH: I do not
have the statistics just now. But I can say,
generally speaking, India is very richly
endowed as far as fruits and their varieties are
concerned. Perhaps there is no other country
in the world which can compare with us in the
richness and the variety of fruits that we
produce. Our difficulty is not lack of produc-
tion. We need not go in for those detailed
surveys. All that is required is how to market
our fruits to the best advantage of the
producers.
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to Questions 6

SHRI B. N. BANERJEE: Does the hon.
Minister of State want the House to accept
that the Government of India is not in any
way involved in this negotiation? Can the
NAFED get into any transaction with the
GDR authorities without the Government of
India coming into the picture at all?

SHRI BHANU PRATAP SINGH:
Generally speaking, the Government of India
approves such negotiations, but the details are
being worked out by the NAFED and the
GDR.

Minister's foreign travel without valid
travel documents

*452. SHRI PRAKASH
MEHROTRA:f
SHRI RISHI KUMAR
MISHRA: SHRI SITARAM
KESRI:

SHRI BHISHMA NARAIN
SINGH:

SHRI DHARAMCHAND
JAIN:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Government's attention has
been drawn to a news report which appeared
in the 'Indian Express' of the 26th August,
1977 regarding foreign travel by Shri Brij Lal
Varma, Minister of Communications without
valid travel documents;

(b) if so, what are the details in this
regard;

(c) whether it is a fact that the Minister
was quarantined on his return from Surinam
on the 24th August, 1977;

(d) whether Government have made any
inquiry in the matter; and

(e) if not, what are the reasons therefor?

tThe question was actually asked on the
floor of the House by Shri Prakash Mehrotra.
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to Questions 10

t{THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI JAG-DAMBI PRASAD
YADAV): (a) Yes, Sir.

(b) A statement is laid on the Table of the
Sabha.

(c) Yes, Sir.
(d) The matter has been looked into.

(e) Does not arise.

Statement

Various points have been raised in the
News item of the 'Indian Express' dated 26th
August, 1977, with New Delhi Date line of
August 25th and written by Shri K. R.
Wadhwani, The facts are as follows:

1. Shri Brij Lal Varma, Union
Communications Minister accompanied by
two his officials, Sarvashri A. K. Gupta and
T. S. Subramanian left India on the 14th
August, 1977, for Surinam in South
America. They returned to India by Air-
India Fit. No. AI-102 from London on the
24th August, 1977. On arrival at Bombay, it
was found that they did not possess yellow
fever vaccination certificates as required for
passengers coming from Surinam. Since
they were to proceed to New Delhi soon
thereafter, they were allowed to fly to New
Delhi by IAC flight No. IC-185, after
taking necessary precautions for fumigation
of the aircraft, etc. After arrival in New
Delhi, the Minister and the party were
quarantined until 26th August, 1977 under
proper  supervision and  quarantine
conditions, in the Guest House of the Indian
Telepone Industries.

2. At the time of release from quarantine
on 26th August, 1977, the members of the
party were administered yellow fever
vaccination at their request.

t[ ] English Translation.
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3. It is not correct to say that Shri Varma
and the other two officials obtained health
documents carrying stamps relating to
cholera and smallpox shots through an 'en-
terprising travel agent' as alleged in the
news item. Shri Varma has also clarified
subsequently in a press note that he did not
obtain his papers through any travel agent.
The party was in possession of proper
cholera and  smallpox  vaccination
certificates. It has been ascertained that all
of them had taken the necessary
vaccinations.

4. In regard to the persons leaving India,
the Airport Health Officials do not conduct
any check of health documents. This check
is conducted only in respect of passengers
arriving in India. However, it is normal for
the travel agents or Airlines to inform the
passengers, when asked at the time of
issuing tickets, about health certificate
requirements both for the onward and the
return journeys, just as they advise the
passengers about  foreign  exchange
regulations, etc.

S. There is no special care taken with
regard to service of food to persons under
quarantine. Food can also be sent to persons
under quarantine from their own friends or
relatives outside the quarantine area.
Normally, however, in the absence of other
arrangements made by the passengers
themselves, food is served to air passengers
under quarantine in New Delhi from
Chefair restaurant at the Delhi airport on
the standards of menu applicable to first
class passengers. No charges are leviable
for only the stay in the quarantine hospital
as such. The charges levied are only for
food and other services.

6. The brief particulars mentioned about
yellow fever in the news item are broadly
correct.]
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SHRI RISHI KUMAR MISHRA: Mr.
Chairman, Sir, the question is one -of
principle whether a Minister has a right to
be treated as different from the normal
citizens and whether the laws which are
applicable to the normal passengers are
not applicable in the case of Jananta
Ministers. This is the basic question.

Now, Mr. Brij Lal Varma came to
Bombay and under the normal condi-
tions, when it was discovered at Bombay
that he had not taken the yellow fever
vaccination—it is not a question of
disease; the Minister is confusing
between disease and vaccination—no-
body is saying that he had any disease—
he refused and said that he had some
urgent work at Delhi and 'he must be
allowed to proceed to Delhi. Why was it
that he was not detailed and quarantined
at Bombay as a normal passenger would
have been done? Why was he allowed to
travel? As this report says that the
statement given by the Minister has
admitted when the facts in regard to the
yellow fever are correct that it constitutes
a risk and there is 20 per cent of fatality
in the case of yellow fever, why was it
that he was not quarantined at Bombay?
Also, why is it that he was kept in the
guest house? This is the specific question.
Are normal passengers kept in a guest
house? Why is it that he was not kept in a
hospital, or wherever normal passengers
are kept? Why has the Minister been
given treatment which is different from
that given to a normal passenger?  This
is the question.
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to Questions 14
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SHRI RISHI KUMAR MISHRA: In
the statement, it is stated: "On
arrival at Bombay, it was found that
they did not possess yellow fever
vaccination certificates as required for
passengers coming from  Surinam.
Since they were to proceed to New
Delhi soon thereafter, they were al
lowed to fly to New Delhi by IAC
flight No........... ". This was my ques
tion which must be answered. When
it was discoverer at Bombay that
they did not have it, why were they
allowed to proceed to New Delhi? Is
this the treatment given to the normal
passengers?

st v ¢ A, §9 oagd
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Varmaji himself was told about it.
He was not in the know of this fact.
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MR. CHAIRMAN: Next Question.
{Interruptions) why waste time when
there are so many questions?

SHRI D. p. SINGH: Sir, one sup-
plementary. The whole nation was
threatened with yellow fever. There
could have been an epidemic and mil-
lions could have died. It is a serious
matter. It is a violation of the quarantine
rules. It is a normal application of rules.
Ignorance of law is no excuse. It is a
Breach of normal rules. Will there be an
exception in the case of a  Minister?
The Minister had
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to Questions 16

travelled all the way on the plane
from Surinam to Bombay and Bombay
to Delhi. He could have infected
millions of people------

(Interruption)

MR. CHAIRMAN; I have already
called the next Question. You are
interested in the plane. Next Question.
Mr. Avergoankar.
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Employment through agriculture

*453. SHRI R. D. JAGTAP
AVERGOANKAR: t SHRI
DEORAO PATIL:

SHR1 KRISHNARAO
NARAYAN DHULAP:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether Government have pre
pared any scheme for creating em
ployment opportunities through agri
culture; and

(b) if so, what are the details in
this regard?]

t[ ] English translation.

tThe question was actually asked on
the floor of the House by Shri R. D.
Jagtap Avergoankar.



